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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
O.A. No. 1137 OF 2024

In the matter of:

Neelam Rani & Ors.

v/s

State of Punjab & Ors.

..Respondent

Short Reply/Status Repert in the form of affidavit by
Jitendra Jorwal IAS, District Magistrate, Ludhiana

It is most respectfully showeth:

% 1. That undersigned is posted as District Magistrate, Ludhiana

Respondent no. 2 and thus filing the reply.

2. That Hon'ble National Green Tribunal was pleased to pass the
orders dated 10.02.2025, the key aspect of this point is outlined
below.:-

“1. Vide order dated 23.01.2025 respondents no.1 to 4 were

directed to file their replies/responses.
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Whereas, the key extract from the order dated
23.01.2025 is given below:

“Notice be served on M/s Bharti Scientific Dyers through
the District Magistrate, Ludhiana and for this purpose
notice issued to the M/s Bharti Scientific Dyers be sent to
the District Magistrate, Ludhiana by E-mail for getting
service of the same effected on it and sending his report

in this regard.”

3.1t is respectfully submitted that, in compliance to the Hon'ble
National Green Tribunal previous order dated 18-11-2024 the
reply by the undersigned was submitted on 21-01-2025.

(Attached at Annexure-A)

>

In compliance with the orders dated 13-01-2025 of the Hon'ble
National Green Tribunal, New Delhi, this office received a notice
via email on 30-01-2025, issued under Letter No.
NGT/Judicial/OA/1137-2024 dated 30-01-2025 and in response
to the said notice, summon has been served to Mr. Ashu the
owner of M/s Bharti Scientific Dyers vide letter No. 3041 dated
03-02-2025. The acknowledgment of receipt duly signed by the

recipient is enclosed herewith as Annexure-B for reference.

o

In compliance with the orders of the Hon’ble National Green
Tribunal dated 10-02-2025, this office issued Letter No.

4066/M.A dated 11-02-2025 to the Environmental Engineer,
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Punjab Pollution Control Board, directing him to take necessary
action and submit compliance report to the Hon’ble National
Green Tribunal and this office within two days to ensure strict
compliance of the directions issued by Honble Tribunal.

(Attached at Annexure-C)

o

That in the view of the compliance and submission of factual
report herein above, it is requested that Original Application No
1137 of 2024 qua the undersigned may be disposed-off with
appropriate orders. Any instructions passed by the Honble

Tribunal shall be complied with in letter and spirit.

It is, therefore, prayed that the Original Application No 1137 of

2024 may kindly be disposed off with appropriate orders.

Submitted by

(Jitendra Jorwal,IAS)
District Magistrate, Ludhiana
Verification:-
Verified that the contents of para no.1 to 6 of the above

reply are true and correct to my knowledge as derived from the official
record. No part of the above reply is false and nothing material has

been kept concealed therein.

Dated:- 13-04-4,28 (Jitendra Jorwal,IAS)
Place:- LU0W14nA District Magistrate, Ludhiana
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
0O.A. No. 1137 OF 2024

In the matter of:

Neelam Rani

weeee.Applicant
v/s

State of Punjab

«.....Respondent

Short Reply/Status Report in the form of affidavit by
Jitendra Jorwal IAS, District Magistrate, Ludhiana

It is most respectfully showeth:

“\2{ 1. That undersigned is posted as District Magistrate, Ludhiana and

thus filing the reply.

2. That Hon’ble National Green Tribunal was pleased to pass the
orders dated 18.11.2024, the gist of which is reproduced as

under:-

“3. In our view, we find it appropriate to obtain to verify the

facts before proceedings further in the matter and,
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a Joint Ce i comprising

efore,
District Magistrate, Ludhiana and Punjab State Pollution
Control Board.

4. District Magistrate, Ludhiana shall be the Nodal

ity for and of this order.

@

Said Committee shall visit the site, collect relevant
information and submit a factual report within one

month.”

3. The undersigned promptly took cognizance of the orders issued
by the Hon’ble National Green Tribunal, New Delhi, and initiated
necessary actions. Vide letter no. 25635-36/M.A dated 29-11-
2024 (Annexure-A) the undersigned directed the Sub-Divisional
Magistrate, Ludhiana (East) and the Environmental Engineer of
the Punjab Pollution Control Board Ludhiana to conduct a site
visit, take appropriate actions and submit a comprehensive

report.

4. That in compliance to the orders of Hon’ble National Green
Tribunal, New Delhi that the report has been received from Joint
Committee i.e Sub Divsional Magistrate Ludhiana (East) and
Environmental Engineer, Punjab Pollution Control Board,
Ludhiana dated 21-01-2025 as desired by Hon’ble NGT vide

order dated 18.11.2024 is enclosed herewith as Annexure-R.

The undersigned has followed the instruction passed earlier by

Hon’ble National Green Tribunal. That in the view of the



requested that Original Application No 1137 of 2024 qua the
undersigned may be disposed-off with appropriate orders. Any
instructions passed by the Hon'ble Tribunal shall be complied

with in letter and spirit.

It is, therefore, prayed that the Original Application No 1137 of

2024 may kindly be disposed off with appropriate orders.

ubmitted by

(Jitdpdra Jorwal,JAS)
District Magistrate, Ludhiana

Verification:

Verified that the contents of para no.1 to 5 of the above
reply are true and correct to my knowledge as derived from the official
record. No part of the above reply is false and nothing material has

been kept concealed therein.

Dated:- 1-01- 225 (Jitendga Jorwal,IAS)
Place:- LUDHIANA District Magistrate, Ludhiana
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REPORT OF THE JOINT COMMITTEE

(Constituted by the Hon'ble National Green Tribunal vide order dated 18.11.2024 passed
in Original Application No. 1137/2024 Neelam Rani and Others V/s State of Punjab)

Background of the case

Ms. Neelam Rani has filed an application with the Hon'ble National Green
Tribunal complaining against the water and air pollution caused by an industrial unit
namely M/s Bharti Scientific Dyers, Village Meharban, Rahon Road, Ludhiana. The
application was treated as Original Application no. 1137/2024 titled as "Neelam Rani and
Others v/s State of Punjab."

Order passed by the Hon'ble National Green Tribunal (Dated 18.11.2024)

After consideration of the matter, the Hon'ble National Green Tribunal was
pleased to pass an order dated 18.11.2024, thereby constituting a Joint Committee
comprising of District Magistrate, Ludhiana and Punjab Pollution State Control Board
with the direction to visit the site, collect relevant information and submit a factual
report within one month. In this regard, the relevant extract of paragraph 3, 4 and 5 of
the order dated 18.11.2024 passed in O.A No. 1137/2024 is reproduced herein below:-

‘3. In our view, we find it appropriate to obtain to verify the

facts before proceedings further in the matter and, therefore,

constitute a Joint Committee comprising District Magistrate,
Ludhiana and Purjab State Pollation Control Board.

4 District Magistrate, Ludhiana shall be the Nodal
Authority for co-ordination and compliance of this order.

5 Said Committee shall visit the site, collect relevant
information and submit a factual report within one month.”

Compliance of order dated 18.11.2024 passed by the Hon'ble National Green
Tribunal
The Deputy Commissioner, Ludhiana vide letter no. 25635-36/M.A dated

29.11.2024 requested the Sub Divisional Magistrate (East), Ludhiana and Environmental
Engineer, Punjab Pollution Control Board, Ludhiana to visit the site, take necessary
action in accordance with the orders dated 18.11.2024 of the Hon'ble Tribunal. Copy of
letter no. 25635-36/M.A dated 29.11.2024 of the Deputy Commissioner, Ludhiana along-

W

with ts translation in English is attached herewith as Annexure-
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Visit carried out by the Joint Committee on 12.12.2024

‘The Joint Committee visited the site of /s Bharti Scientific Dyers, Rahon

Ludniana on 12.12.2024 and observed as under:
The industry is a dyeing industry engaged in the process of cloth and yarn dyeing
and is operating with valid consents to operate of the Board under the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981 for a period upto 06.05.2025. Consents to operate under the
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control
of Pollution) Act, 1981 are granted to the industry for discharge of treated trade
effluent @ 120 KLD onto land for plantation after treatment in the effluent
treatment plant and for operation of Fluidized Bed (FBC) boiler furnace of
capacity 07 TPH with use of Rice Husk as fuel.
The industry as well as its effluent treatment plant of capacity 360 KLD which
consists of Collection Tank-—+ Chemical Dozing Tank— Flocculator-— Tube Settler

- Filters— Outlet was in operation and treated effluent was being discharged
onto land for plantation developed in an area of 1.5 acre as per kamal
technology within premises of the industry.
ized Bed (FBC) boiler of capacity 07 TPH to meet
with the steam requirement. Cyclone separator followed by wet scrubber with

The industry has installed Fl

water re-circulation system and stack of height more than 100 feet above ground
level has been installed as Air Pollution Control device (APCD). During visit, the
industry was found using rice husk as fuel in the boiler furace and no un-
authorized fuel was found there in the industry premises. Air Pollution Control
device (APCD) was in operation. No black smoke was being found emitted from
the stack of the boiler furnace.

Air emission sample from the stack of Air Pollution Control device and effluent
sample from the outlet of Effluent treatment plant was collected during vt
Emission and effluent samples collected from the industry were sent to Punjab
Pollution Control Board, Zonal Laboratory at Ludhiana for analysis.

Request for adjournment made to the Hon'ble National Green Tribunal:

That a request for seeking 15 days time to file report of Joint Committee

was submitted before the Hon'ble Tribunal vide letter dated 19.12.2024. A copy of the

2 -




-
request letter dated 19.12.2024 submitted before the Hon'ble National Green Tribunal is
enclosed as Annexure-B.
Acceptance of request for adjournment: Order dated 20.12.2024 passed the
Hon'ble Tribunal.
The Hon'ble Tribunal accepted the request by passing the following orders
dated 20.12.2024;
1. Mr. Bhisham, Assistant Environmental Engineer, Punjab Pollution Control
Board has been appeared through VC, and seeks 15 days more time to
submit report.
2. List on 23.01.2025.

Analysis results of air emission samples collected on 12.12.2024:
1. The air emission sample collected from the stack of the industry on
12.12.2024 by the Joint Committee was sent to Zonal Laboratory of the Board
at Ludhiana.

The analysis report of the air emission sample collected from the stack of Air
Pollution Control Device (APCD) installed with the Boiler fumace of capacity
07 TPH of the industry is tabulated below:

Point. of ple | Parameters Results Prescribed

Collectinn MR S S ~ Standard
1 Port hole on stack after | Particulate  Matters | 486 mg/Nm’® 500 mg/Nm®
| | APCD (Boiler @ 07 TPH + (mg/Nm‘) at 12%

| Water Ball @ 02 TPH)_

The sample result was found within the permissible fimits.

A copy of the analysis report of air emission sample issued by the Zonal
Laboratory, Punjab Pollution Control Board, Ludhiana is attached herewith as
Annexure-C.

Analysis results of effluent sample collected on 12.12.2024:

The effluent sample collected from the outlet of ETP of the industry on
12.12.2024 was sent to Zonal Laboratory of the Board at Ludhiana.

The analysis report of effluent sample collected from the outlet of the ETP of
the industry is tabulated below:

Sr.No 1 Parameters ~ | Outlet of ETP _ Prescribed Standard
| T pH o o i 77 T 6585
i 2| Total Suspended Solids (mg/) | 28 100

L | - .

- 1nd
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| Total Dissolved Solids (mg/l) T 1205
" Chemical Oxygen Demand (mafl) |

(maf) hnd

Oil & Grease (mg/l) 82

" Sulphides (ma/1) 18

Phenolic Compound L | 10
Amonical Nitrogen (mg/l) | 16 | 50 -
Fotal Chromium me/) | BOL | 20

I sorption Ration (SAR) | 8.9 T 260

Only BOD & COD was found beyond the permissible limits.
A copy of the analysis report of air emission sample ssued by the Zonal

Laboratory, Punjab Pollution Control Board, Ludhiana is attached herewith as

Annexure-D.

Observations of the Joint Committee

1

‘The industry was having valid permission from the Punjab Pollution Control Board
under the Water (Prevention & Control of Pollution Act, 1974 and Air (Prevention
and Control of Pollution) Act, 1981 for the period upto 06.05.2025

The industry has installed proper Air Pollution Control device (APCD) with stack of
adequate height of 100 feet above ground level with its boiler furnace.

The industry was not emitting black smoke from its stack during the visit and has
achieved the emission standards as prescribed by the MOEF/CPCB/PPCB. The
concentration of Particulate Matters (PM) is found to be 486 mg/Nm? which is
with the prescribed limits of 500 mg/Nm?, hence the industry has complied with
the provisions of the Air (Prevention & Control of Pollution) Act, 1981,

The industry has installed Effluent Treatment Plant (ETP) of adequate capacity to
handle the waste water generation of 120 KLD.

. The industry has developed adequate land under plantation as per Karal

Technology for disposal of its treated waste water onto land for plantation.

No bye-pass arrangement for disposal of untreated trade effluent was observed
there in the Effluent Treatment Plant of the industry.




7. Effluent Treatment Plant installed by the industry failed to achieve the effiuent
discharge standards as prescribed by the MOEF/CPCB/PPCB i.e the concentration
of various parameters i.e. COD (279 mg/l) and BOD (55 mg/l) is found to be
beyond the prescribed limit of 30 mg/l & 250 mg/l. As such the industry is found
to be violating the provisions of the Water (Prevention & Control of Pollution) Act,
1974

Action taken by the Punjab Pollution Control Board against the industry for
violation of the Provisions of the Water (Prevention & Control of Pollution)
Act, 1974

In view of the facts stated above, the Punjab Pollution Control Board vide
letter no. 257 dated 17.01.2025 has revoked the consent to operate granted to the
industry under the Water (Prevention & Contro of Pollution) Act, 1974 and further vide
letter no. 259 dated 17.01.2025 has issued directions to the industry under the Water
(Prevention & Control of Pollution) Act, 1974 as under:-

a) That, the industry shall close down its operations, not to operate the unit and
dismantle and remove ail outlets and stop forthith discharging its wastewater into
sewer or through ary other mode.

That, the industry will not restart any process unless all necessary water control
its treated trade

measures are taken and concentration of various poliutants
down by the Board for such type of

effluent conforms to the standards !
discharges.

That, the industiy will not restart urti it obtains the consent of the Board /s
25/26 of the Water (Prevention & Control of Poliution) Act, 1974

That, the Punjab State Power Corporation Limited authorities shall disconnect the

supply ofelectricity availzble Lo the industy
A copy of the letter no. 257 dated 17.01.2025 vide which consent to
operate under the Water (Prevention & Control of Pollution) Act, 1974 of the industry
has been revoked is attached herewith a5 Annexure-E and copy of letter no. 259
dated 17.01.2025 vide which directions u/s 33-4 of the Water (Prevention & Conteol of
Pollution) Act, 1974 have been issued by the Board to the industry for its closure is
attached herewith as Annexure-F.
Apart from above, the Punjab Paliution Control Board vide fetter no. 261
62 dated 17.01.2025 has aiso issued foliowing directions ufs 33-A of Weter (Prevention
& Control of Pollution) Act, 1974 to the Punjab State Power Corporation Limited (PSPCL)

) \g'“'/"

authorit




“That the authorities concemed shall disconnect the supply of

the electricity available to the premises of subject cited industry

with immediate effect.”

A copy of the directions issued by the Punjab Pollution Control Board to
the PSPCL authorities vide letter no. 261-62 dated 17.01.2025 is attached herewith as
Annexure-G.

Further, it is mentioned here that the Assistant Executive Engineer,
Punjab State Power Corporation Limited, Sunder Nagar Division (SPL), Ludhiana vide
their office memo no. 88 dated 21.01.2025 informed to the Environmental Engineer,
Punjab Pollution Control Board, Regional Office-3, Ludhiana that electric connection of
the industry M/s Bharti Scientific Dyers, Meharban, Rahon Road, Ludhiana has been
disconnected on 21.01.2025 and has enclosed the disconnection order no. 85 dated
21.01.2025. A copy of letter issued by the Assistant Executive Engineer, Punjab State
Power Corporation Limited, Ludhiana is attached herewith as Annexure-H

Submission of the status report
The Joint Committee hereby submit its report in compliance to order

dated 18.11.2024 passed in O.A No. 1137 for kind consideration of the Hon'ble

Tribuna.
Er. Gurmit Singh n Kaur
Environmental Engineer, Sub Divisiopal Magistrate (East)
Punjab Pollution Control Board, Ludhiana
Ludhiana
Place: Lincthiana

Date. ®1-01-a2:d5
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IMMEDIATE URGENT MATTER
NGT CASE

OFFIE OF DEPUTY COMMISSIONER, LUDHIANA
(M.A BRANCH)

To
1. Sub Divisional Magistrate (East),
Ludhiana
2. Environmental Engineer,
Punjab Pollution Control Board,
Ludhiana
No. 25635 36/M.A Date: 29.11.2024
Sub: Compliance of orders in NGT Original Application No. 1137
of 2024

In reference to subject cited matter, it is requested to you that
the subject cited case is listed before the Hon'ble NGT Court on 20.12.2024
As per the order dated 18.11.2024 passed by the Honble Court, visit the
site, take necessary action and after filing the report before the Hon'ble

Court, send copy of the report to this office for information in the matter

please.
This may be ireated as MOST URGENT.
sd-
For Deputy Commissioner
Ludhiana
Endst. No. 25636/M.A Date: 29.11.2024

A copy of above is forwarded to PA to Hon'ble Deputy
Commissioner, Ludhiana for information.

sd
For Deputy Commissioner
Ludhiana

/’"-«
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> 6 8 Annexure-B

| BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 1137 of 2024

I the matter of
Neelam Rani & Ors.
Applicant
vs
State of Punjab

Respondent

Application for seeking time to file report of the Joint
commitice constituted by the Hon'ble National Green Tribunal vide order
dated 18.11.2024.

RESPECTFULLY SHOWTH

1. That the subject cited case is pending for adjudication before the
Hon'ble National Green Tribunal and is listed for hearing on
20.12.2024.

2. That the Hon'ble National Green Tribunal was pleased to pass an
order dated 18.112024 in the above mentioned case thereby
onstituting @ joint commitice comprising District Magistrate.
Ludhiana and Punjab State Poilution Control Board to verify the
facts. The Joint committce has been asked to file report within one
week, The District Magistrate, Ludhiana will act as Nodal 4,,
Authority for coordination and compliance of the orders.

In this context, the relevant Para no. 34 & 5 of the order dated
18.112024 is reproduccd herein below for kind perusal and
| reference:

I our view we find it appropriate to obtain 1o verfy the
Jacts before proceeding further in the matter and therefore.
onstitute a joint committee comprising District Magistrate
Ludhiana and Punjab State Pollution Control Board.

Ihe District Magistrate, Ludhiana will act as Nodal
Authority for coordination and compliance of the orders.
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collect relevant

Said Cor
& month

mittec  shall visit the sie.
on and submit a factual report uithin o1t
18.11.2024, the Deputy
25635-36/M.A

That i compliance to order dated
Commissionet,  Ludhiana  vides letter 1o
aied29.11.2024 requested the Sub Divisional Magistrate (25
Ludhiana and Environmental Engineer, Punjab Pollution Control
Board. Ludhiana that the subject cited case is listed before the
Hon'ble NGT Court on 20.12.2024. As per the order dated
18.11.2024 passed by the Honble Court, visit the site, take
necessary action and after filing the report before the Hon ble
Court, send copy of the report to this office for information in the
matter please. Copy of letter no. 25635-36 dated 29.11.2024
along-with its translation in English is attached herewith as

Annexure-A.

That the Joint Committee visited the site M/s Bharti Scientific
Dyers, Rahon Road, Ludhiana on 12.12.2024 and observed that
the industry is a dyeing industry engaged in the process of cloth
and yarn dyeing. The industry is having valid consents to operate
under the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981 for a period upto
06.05.2025. During visit, the industry as well as its effluent
treatment plant which consists of Collection Tank=>Chemical
Dozing Tank= Flocculator > Tube Settler - Filters> Outlet was
in operation and treated effluent was being discharged onto land
for plantation developed in an area of 1.5 acre within premises of
the industry. The industry has installed boiler of capacity 07 TPH
o meet with the steam requirement and cyclone separator
followed by wet scrubber and stack of height more than 100 feet
above ground level has been installed as Air Pollution Control
device (APCD). During visit, the Air Pollution Control device
(APCD] was in operation and no black smoke was found emited
from the stack. Emission sample from the stack of Air Pollution
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Control device and effluent sample from the outlet of Effluent
ircatment plant was collected. Emission and effluent samples
collected from the industry were sent to Punjab Pollution Control
Board's lab at Ludhiana and analysis results are expected to be
receved within 15 days,

That the case is listed for hearing on 20.12.2024 and analysis
results of the collected effluent and smission samples are awaited
Therefore. submission of report of the Joint Committec before the

Hon'ble NGT will take some more time.

It is therefore, prayed that a time period of 15 days may kindly
be granted 10 the Joint Committee for submission of filing report before the
Hon'ble National Green Tribunal.

S Sl ki Ke ket
Er Gurhit Singh Rohit
Environmental Engineer, Sub Divisional Magistrate (East}
Punjab Pollution Control Board, dhiana
Ludhiana



Annexure-C

"Zu'uab Pollu?vfontrul Board
lmal Laboratory deallp 2 Fioor.
hase-5, Focal Pomt, Ludhiara

Air Analysis Report
o s TR
5

1 Laboratory Samy
ory Sample no A 173 20081 3D/ 2024 P
2. Neme of Indust g
ustry Mrs Bhart, Scientife Dyers Pl
Ranon Road, Vil Menarban =¥
e O
Lughiana y
Name of Sample Collecting Officer - r Bhisham, Asstt Envronmental £rG e

Mg Shanu (Nab Tehsi Danin)
Mr Dalvir Singh, Assistant Scientific Offcer
12122024

14.12.2024

As per Relevant parts of 15:11255

4 Date of Sample Collection

Date of sample receiving i Laby

o Test Method

pesults .

sr. Point of Sample Collection Parameter Results Prescnbed

No. Standards
B 500

486 mg

Forthole on Stack after APCD ™ particulate matter
(Boiler @7TPH + Water Wall @2TPH) at 12% C
ecific standards have been prescribed by MOEF & CC, CPCB and PPCE
from the concerned Regional office.

Note- It any stringent limits/sp
the same shall prevail subject to clarification

---End of Report--
L Mo
b _// Yo
hssstant Saentfc Officer
onal Lab, Ludhiana

Dated__
nd necessary action piease 200 s

Ends. No. 262 —

4 copy of the above is forwarded to the following for information 2

wih dat sheet
+ The Senior Environmental Engineer, Punjab Pollution Control Board, Zona! Office-2, Luaniana

2,/Mhe Envionmental Engineer, Pud

b Pollution Control Board, Regional Office-3, Ludniana

e
o
Scientific Officer,
Zonal Lab, Ludhiana
k)
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- Annexure-D
— Punjab Pollutiazuntrol Board
@ Zonal Laboratory, E-648-8, 2* Floor,

Phase-S, Focal Point, Ludhiana.

— v
ot AIS RO e
1. Laboratory Sample no. £ 197/Zonal Lab/2024 @ zE g TR
2. Name of Industry Ms Bharti Scientific Dyers. e
Vill Meharban, Rahon 1020. e
alafiahy
Ludhizna oy alilnd
3. Name of Sample Collecting Officer - Er. Bhisham, Assistant Environmenta! Engneer ) 1 -
4 Type of Sample : rab
5. Date of Sample Colection 12122024
6. Date of Receiving 12.12.2024
7. Method Followed 15 3025/ methods of APHA
Results:
Sr. Parameters Outlet of ETP  Prescribed Standard
No
g ic Compounds (mg/l) _
El onical Nitrogen (mafl) 6 | -
10. Total Chromium (mg/1) .
11 Sodium Absorption R:
Remarks :-
1. BOL means Below Method Detection Limit.
L soingent imits{ specific standards have been prescribed time o time by Motf &
cc, CPCB and PPCB, limits/ specifi il subject to

Clarification from the concerned Regional office.
3. Results of Colour are awaited from H.0. Lab, Patiala

4
fo e B

Zonal Lab, Ludhiana

Ends. No._26#e="¢7" dn0-1> Dated //-/2-222F

A copy of the above s forwarded o the following for information and necessary action
please along with data sheet:-
1. The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana
2. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-2, Ludhiana.
3 The Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana.

Scientiic officer,
Zonal Lat; Lygtiana
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eHE A He g LiFE
4 PUNJIAB POLLUTION CONTROL BOARD /

ol N ALK ek e 1 O, s Lol P |
(R — ¥

No. PRCO/SEE/20-2/ L0/ 2025/

oo ;-315?8"1?\- ol

a. e

M3 Bhart Scentifc Oyers,
#ahon Roas, Meharb
Cwdhiana

e r 119 g el
Revocaion of consont to operate nder he water (re oo s Contol of
Patton) A 1970
INOC) /s 25/2 of the ter oevention § Conol ofPluton Act, 1974 n s 21 of 1
e revenion & Conrlaf Polton Act, 1381

A wheeas 5 a0 mandatryon o of the sy 1 s

9Perate an outlet /s 25/26 of the Water (Prevention & Control of Polution) Act

discharge of rade effluent from ts industrial premises
And wheress, i s also mandatory on part of the industry t0 provde adcauac

spvropnate polluiion control arrangements 1o bring down the concentration of vorcu

#ind whereas, the industry was granted consent to operate under the Waer

{Prevention & Control of Pallution) Act, 1974 vide no. CTOW/Fresh/LOH3/2024/37058827

3160 07 112024, having val

'y upto 06 05 2025,

And whereas. in compliance of the order passed by the Hon bl

irbunal New Delh n Originat Appikation No. 1137/2028 led a5 “Neatam Kors & 01
State of Punjab” on 18112026, the Deputy Commssioner, Ludhina cared 25 11 10
constiuted a team comprsing of Sub Divisionsl Magistrate Ludhiana (east) and the concernce
Enuronments! Engineer of the Board.

P 406 wheress, accordingly, the team wsted the indusey on 12 12 2024 anit
oberved it

1 The industry s  dyeing unit and engaged inthe process of cloth and yarn deing

2 During s, the effuent treatment plant which consiss of Collection Tank Chemical Do

Tank. Focculator. Tube Settler, Filers and Outlet was in ogeration and 1restect clfucot

being discharged onto land for plantation developed in an arca of 15 xcr i
of the industry

3 The effluent sample from the outlet of Effluent trcatment plant was collcciat A er 1he

analysis report. the concentration of various parameters outlet were found as - 77 1<
=28 g/, TDS = 1205 g1, COD = 279 mg/1, BOD =58 my/l. 0BG

Phenolic Compound = DL, Ammonical Nitrogen = 16, To

2myl Suighise - 18

Chromium= 801 and Sodun

Absorption Rat

8.9. As per the repor the resuls of various parameters ¢ 50D (55]

€00 (279) were found to be beyond the prescribed fmit of 30 & 250 mg/!



el of Boturion) Act, 1874

And whereas. the matter was considered by the Cmpetent Authorit of

ETRYTN——— the ister &

1ot Pulltian) Act, 1974

5 such, n exercse of the powers conferred under the provisons of the Watc

wation & Control of Pollution) Act, 1974, comsent o operate wde 00

414 10:0/L0H3/207¢/27098827 dated 07 11 2024 under the sard act 1 ncreby. revoked

o
torsnd el
okt e o
58 omen L0135

4 opy of the above is forwarded 10 the Environmental Engineer. Punst

Fudet No

1i0n Controt Board, Regyonal Office 3, Ludhian for mformation and nesessary action

For and on bénil of
Puniab Pallution Control Beard

/"t*

ol ~
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7 5 Annexure-F 2

2o JoE &9
o« PHNIAB POlL\ATION CONTROL BOARD

a1 A8 1. S (O O, M . 0t o

i i1

No. PPCO/SEL/20.3/DRT3075). Thetd oare -

W R
/s Bhars Scientifc Dyers, Age g erfod
abon Road. Mcharban

twhana

s, s
et s 20t v e e ol ek
5 amended in 1988,

L prote and inprove the enviranment and for presention
sdous 10 mon brngs. s iving creatures, plants and property and for s o
A9MR he wholesomeness of water and 10 preserve the quality of ., the Parrat
i had_ enacted the Water (Prevention and Conuiol of Poiiston) Act
Presention and Control of Polluton) Act, 1981, the Emmronment (Potecnon) 2t
Huies undor the prowsions of the Environment (Protection! Act, 1926 and the 1.
e oty and severly beemsetoned e Envionmental v,

Whereas, the Punjab Pollution Control oard (wil be referred 3 6ot
U paras) was constituted under the provisions of the Water (Preventon 500 Conrol
“ilution) Act, 1974 and s thus implementing the provisons of the sforeme
nronmental Laws i the State of Punjab.

Whercas, it 1 inandatory on part of the mgusty 10 obtarm Coment 1 <tanier
1NOCI u/s 25/26 of the Water (Prevention & Control of Pollution) Act 1974 ant w71 ot 10
A “srevention & Control of Pollution) Act, 1981
f whereas, it i also mandatory on part of the industy 6 Gbtain <orscat 10

eperate an outlel u/s 25/26 of the Water (Prevention & Control of Pallution] Act, 194 &
ncharge of effiuen froms s premises

Anc whereas, 1t s 3lio mandatory on the pant of the mdasiry 1o e
ascauate & appropriate pollution control arrangements 1o bring down the (oncer
vanous poliutants within the permissible s prescbed by the o

A wheses, th sy ey i comsn 1o opcate

epu
et s eam comprn of b vl Maguac, Lo 44 o oo
{ cuwonvental Engineer of the Boar

i wheres, scdingh, ¢ ek v the industey on 1217204 i1
oo
stry 15 3 dyesng unt and wos engaged i the process of ot
ey . i o agar S g s oot s Chem at Doy
Fank, Fioceolator Tube Setter, Fiftrs and Outlet wat i apeation 4 1 1. i
g discharged onto land for plantation developed

5 T et sample from the outler of Effluent reatment plant s <olcted 4 g,
ity €9, the concentration of various parameters outlet wirc s s ore
28 /1. 105+ 1205 g1, COD - 279 mi, BOD =55 mg/L, 0K = £.7 o 1 ‘g

“henol Compound = BDL, Ammonical Nirogen = 16, Total (o
Aonption Ratio= 9. As per the repart the ressie of va
€01 (2791 were found 1 b beyond the prescrved it of 308 753 g1

d whorea, he ity wistng th provion 4

ol of Pallution) Act, 1978

®
DI Sodan




b the PSPCI Authori
oy e

ersonal hearing a5 the mdustrt

Now 1
e of the

o, the Comgetent Authoriy of the Punjah Pofution Contral Beare!
wimers canferred upon It /s 33-A of the Water (Prevention & Contro! o
Poilition; ACL 1974 as amended in 1988, ssues the ollowng directions:
| that
ol on

o1 s10p forthwith discharging ts wastewater

e sewer o through any
sther mo

Ve sty il o FESEAFL any PrOCess unless all necessary water control measurcs

e ke concentration of various polutants in s treated trade efffucnt conlorems 10
Standards It down by the Board for such typc of discharges

. the i

sty il ot restar il 1 bt the consent of the Bo3 ufs 25/26 o the
water (revention & Controtof Polution) Act, 1874

hat, the Punab State Power Corporaiion Lmited autharites shal disconnect the sunphs o
ety aeaiable 1 the industry

i cane of falure 1o comply with the above sad directions. you are b for

A ujs 31 0f he Water [Prevention 3nd Control of Polltion) Act 1974 a5 amendcd in 15

4~
For and on behalf of

il ot e
tndst vo._9hp stea L31all s
& of the s & fowrdes 0 he Cmronmenct Enee Fa
» e

‘lioion Control Board, iana for

heca e ik ror egaAInE el comgbnc o o s o, i 3
days postively

s

Puniab Pollution Control Board
I




7 Annexure-G
Uwrg ygHE SaEH Hes

ygHE
PUNJAR POLLUTION CONTROL BOARD,

O L, Tk Sl I € Pl
£ e seczo2dupebeyanoo com

No. PRCB/SEE/20.2/ 0] 2024/
o

1) The Chiel Engincer (05-Central] e R .
Punjab State Pawer Corporation Limited, & g
Opp PAU, Ferorepur Road, Sarabia Nagar. Ludhians 141001

=
2) The Superintending Engincer (05 Wes! Circie). Tedfos
Punah Sate Power Corporton Limked

Opp. PAU. Ferozepur Road, Sarabha Nagar, Ludhian 1

001

b Ditians /s 35: ofth Waler (Prevenion & Coirl o Pl . 1
s amended in 1988 . Mjs Bharti Scieattic Dyersfahon il "
Ludh

It intimated that the Competent Authorty of the Board has decide
dcomacet the supply of clectriity available in the premises of subject cied indurts: 1
effect

85 such, you are, hereby directed 334 of the Water (Prevention & Contr
Pollatcn) Act, 1874 as amended in 1988 to comply with the following diections

“Thot authoriies concerncd shall disconnect the supply of electi

 avaitatic

Failure 10 comply wih the above sa dir
authorities and officers concerned lisble for action u/s 41 f the Water [Presention & Contr

Polluton) Act. 1974 33 amended i 1988,
o
For and on benait o

Punjab Pollution Conteol Bosii
fad o [ A

A copy of the above s forwarded to /s Bhant Scieatfic Dyers. Rshon e
Hcharban, Ludhiana

P
For nd on behaltof

s ek Cote S
endst Mo ,m Dates gﬁuw

of the above is forwarded 10 the Environmental Eng:
Saution Contot Soms, Regerat i3, Lodian fo formation and compiance

3 days positvely.

oo

Puniab Pollution Control o
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Annexure-H
«,, = PSPCL
To
Environment Engineer,
punjab Pollution Control Board,
Regional Office - 111, Ludhiana,
Memo.- 3% Date.- 1ol 028

Sub.

Directions U/S 33-A of the water (Prevention of Control of Pollution
Act, 1981- M/S Bharti Scientific Dyers, Meharban, Rahon road, Ludni

In reference to above cited subject, it is informed that electric
connection of M/S Bharti Scientific Dyers, Meharban, Rahon Road,
Ludhiana. has been disconnected on dated 01.2025 via
Disconnection order no. 85 dated 21.05.. 2025 in the reference to the
memo no 926 dated 20.01.2025 of PPCB.

This is for your information please.

Sunder Naga Di spl’
Ludhiana
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@
Bharti Scientific Dyers
Rahon Road, Village Meharban
Ludhiana
5 2041 PR it - 03-02-2025
fem- Serving of Notice in NGT Original Application No. 1137 of 2024.(Neclam Rani
and Ors. Vs SOP).

Quias fet @ A R wy § fsfi e 3 fa fent wifers am st e LS @
wess 8 il 23.01.2025 & Feed w4 fonfos i frn s J5 ol waws g 32 Ts:

“3. Notice be served on Mis Bharti Scientific Dyers through the District Magistrate,

nd for this purpose notice issued to the M/s Bharti Scientiic Dyers be sent to

ict Magistrate, Ludhiana by E-mail for getting service of the same effected on it

and sending his report in this regard.

4. Repliesiresponses by respondent No.1 to 4 be filed at least three days before the
date of hearing fixed.

5. List on 10.02.2025 for further consideration.”

o U39 It wewiar e €8 98 gendt et 23-01-2025 B wEE TR I g

@3l Notice W 7§ Wi ararerdt 73 350 7 31
il
Ao )
weTa A s
e

fisnaza  2o4d-u3 M2 firh- 03-02-2025

fem & @3-

1. G iEs Mmese sfvre(yadh) 7 § 7oo w3 3d aeed s 3 e )
21122 faud afess, B § st favdt s, sfomre 7 @ Fos 931

wese

uep oRianL ghore

o
3
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Office of the Deputy Commissioner, Ludhiana
(MLA Branch)

To
Environmental Engineer
Punjab Pollution Control Board
Ludhiana,
No.- 4066/M. A dated- 11-02-2025
Subject-  Compliance of Order dated 10-02-2025 in NGT Original Application No. 1137

0 2024.(Neelam Rani and Ors. Vs SOP)

In reference to the above subject, it is hereby informed that the case mentioned was
scheduled for hearing before the Hon'ble NGT on 10.02.2025, during which the following orders
were passed:

“2. Learned Counsels for respondents no.l 1o 4 have claimed fo have filed their
replies/responses but on verification, the Registry has informed that no replies/responses have been
filed,

3. Replies/responses by respondents no.1 10 4 be filed within two weeks.”

In compliance with the orders passed by the Hon'ble Court on 10-02-2025, you are
requested 1o take the necessary action and submit the required report (reply/response) to this office
within two days. by 13-02-2025. This is essential 1o ensure strict compliance with the Hon'ble
Courts directives.

This matter should be treated with the highest priority.

(Enclosed: Copy of the order)

For: Deputy Commissioner
udhiana

Endst. No: 4067-69/M.A dated- 11022025
A copy of this orderis forwarded for necessary compliance and information to:

Secretary, Department of Science, Technology, and Environment, Punjab, Chandigarh,
for information and necessary action.

Sub-Divisional Magistrate, Ludhiana (East), with a request to take the necessary action in
compliance with the orders passed by the Hon'ble NGT on 10-02-2025 and ensure sirict
adherence to the directives of the Hon'ble Court

PA to Deputy Commissioner, Ludhiana, for the kind information of the Deputy
Commi

ner, Ludhiana.

For: Deputy Commissioner
Ludhiana
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©e3q fueh afkmaa, e
(.2 Hmm)
e
FTITeE BidvE,
gfvren
#- 406642 Bt - 11-02-2025
famre Compliance of Order dated 10-02-2025 in NGT Original Application No. 1137

0f 2024.(Neelam Rani and Ors. Vs SOP).

§3 et @ wei g wru § st e 3 e s 3 st AR @
w3 e il 10.02.2025 § Heedt o8 foRfuz i f e 35 ik wiowra goni 98 s

Learned Counsels for respondents no.1 to 4 have claimed to have filed their
replies/responses but on verification, the Registry has informed that no replies/responses have been
fled.

3. Replies/responses by respondents no.1 (o 4 be filed within two weeks.”

fom 3 RS Bt 10-02-2025 § Hstian weE 3B 32 g wows B SR
m?ﬁ?a@faﬂﬁ(m’e’)3#32@5’?*&23%!3022025?5&1??3553?53
o A 7R A 3 A ot ves3 € g & - fifo wsE veldl wEd o

o 3 vt i o
(@52 m)
= fsuet afmss,
By
s wia 5-4067-691.2 it 11022025
fem o @

1. 7T, Refims, Saedt w3 e feara, s, S 1 e w3 B araed s
St d)

2. Qu aw Az Bfaread 9 § 37 2 Sost A9 7 2 e e A A € e 10-
022025 8 92 gD TS BT Tl TR 9 st WS @ g @ M-k e vt
e o i i wre

2.102g fondt afaes, g & vt foud s, st & et 931

V-
= fouet afkmas
e




